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ABOUT NLIU

The National Law Institute University, Bhopal is one of the premier
legal institutions in India and has consistently been ranked among
the top 5 National Law Universities in the country since its
inception in 1997. It is located in the scenic forests of Bhopal and
aims to foster intellectual growth to benefit the development of
law and justice in the nation. NLIU Bhopal boasts of a team of
experienced faculty members who are experts in various areas of
law. 

The University has a successful history with alumni in various
fields of law worldwide. The campus provides a peaceful
environment for students to study and the university is dedicated
to cultivating their intellect and preparing them for successful
careers.

 
ABOUT BHOPAL
Bhopal is a city in central India known for its cultural heritage,
lively markets, and picturesque lakes. It has been ruled by
different dynasties, including the Mughals, Marathas, and British,
which has influenced the city's architecture, culture, and food.
Bhopal is now a dynamic city that offers a blend of traditional and
contemporary experiences, attracting visitors from around the
world.
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ABOUT ADRC

The University has established the Alternative Dispute Resolution
Cell (the ADRC), one of the oldest in Asia, to promote legal and
educational excellence. The ADRC focuses on disseminating
knowledge about alternative dispute resolution through theoretical
and empirical means. It has successfully organized India's premier
Mediation Tournament, the NLIU-INADR International Mediation
Tournament, and collaborates with organizations such as INADR
and ICC. The ADRC conducts workshops and training sessions on
Mediation and Negotiation for both vocational and tournament-
based operations, as well as intra-college participant pool cum
tournament.

Since its inception, the ADRC has
become a leader in the field of
arbitration, mediation, and
negotiation. It believes in the
principle of "learning beyond the
four walls of a classroom" and
encourages student participation
in arbitration, negotiations, and
mediation agreements to develop
real-world skills.

The cell is committed to
providing empirical education
with a focus on safety against
health hazards, which is a
departure from the approach of
previous editions of NINC. The
cell aims to produce innovative
methods and outcomes to
achieve this goal.
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ABOUT NINC
The NLIU International Negotiation Competition constitutes the
Alternative Dispute Resolution Cell’s most competitive and
exclusive segment of competitive events. This competition would
imbibe empirical learning on a more commercial plane. The
outcome and intent of this type of a tournament pivots around the
desire for maximizing tangible or intangible profits and
cooperatively negotiating the most strategically beneficial
outcome for a given party. 

The current edition of the NLIU International Negotiation
Competition features a knock-out format that ignites the
competitive spirit among participants. The competition will
comprise of 30 teams competing for the coveted NINC Winners
Trophy. The format of the competition fits the goal of achieving a
profit-maximizing and strategically beneficial outcome via
Negotiation Sessions.

This year's edition of the NLIU
International Negotiation Competition
is being held in virtual mode as it
allows for a wider and more diverse
pool of participants from around the
world, promoting global collaboration
and cultural exchange. Additionally, the
virtual format eliminates geographical
and logistical barriers, making it easier
for individuals to engage and showcase
their talents without the need for
extensive travel.

With this enthusiastic
and sincere spirit, it is
the cell’s honour to
invite you  and augment
your conception of
dispute resolution in
practical and
commercial terms. We
look forward to hosting
you . 
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GENERAL OVERVIEW

I. FORMAT OF THE TOURNAMENT

The Competition will be in a negotiation format, where each team
would consist of two participants- one client and one counsel. On
account of refining the competitive level, the cell will select 30
teams in total.

The competition constitutes 5 rounds and proceeds in a knock-out
format in the advance rounds. The Preliminary Rounds 1 and 2 will
witness the selected 30 teams competing against each other. The
top 8 teams will proceed to the Quarter- Final round. The Quarter-
Final round will constitute 4 match-ups and 4 proceeding teams,
with the Semi Final round consisting of 2 match-ups. The 2
winning teams will then negotiate in the final round. 

II. REGISTRATION PROCESS

a. Teams which desire to participate in the competition must fill
the Google Form. 

b. The Organizing Committee will select the top 30 teams on the
basis of such applications and proceed to send application invites
to the meritorious teams. 

c. The selected teams will be required to fill the Google Form by
the 15th of October, 2023 and final registration has to be done by
the 20th of October, 2023. 

III. ELIGIBILTY 

i. The participation is open to all students pursuing a bachelors’
degree. 

ii. The client and the counsel in a team should be from the same
university. 
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GENERAL OVERVIEW

IV. REGISTRATION FEES

◦IN 6000 per team- For Indian teams
◦ USD 100 per team- For Foreign Teams

V. COACH

Every team may be accompanied by one coach. The registration
fee for the coach is INR 1000 for an Indian team and USD 20 for
an international team. 

The team coach is also permitted to attend their team's mediation
sessions, however would not be allowed to assist the team during
the Confidential Information release. The team coach shall also
receive a certificate of recognition at the conclusion of the
competition.

VI. AWARDS

◦ Winners
◦ Runners-up
◦ Best Client 
◦ Best Counsel 

Follow our social media handles and stay tuned for updates on the
exciting cash prizes and rewards.

VII. TRAINING SESSION

This competition will also provide an opportunity for the
participants to develop the requisite negotiation and
communication skills through various training sessions conducted
by industry professionals from all around the globe.

Basic training dealing with the functioning of an online
tournament shall also be incorporated for judges as well as
participants.
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C E L L  N A T I O N A L  L A W  I N S T I T U T E
A D ,  B H O P A L ,  M . P . -  4 6 2 0 0 4  I N D I A
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ALTERNATIVE

DISPUTE
RESOLUTION
CELL

N A T I O N A L  L A W  I N S T I T U T E  U N I V E R S I T Y
K E R W A  D A M  R O A D ,  B H O P A L
M . P . -  4 6 2 0 0 4
I N D I A

 
ninc@nliu.ac.i
n

/nliumediation@adrcmediawing

Alternative Dispute 
Resolution Cell, NLIUadrc.nliu.ac.in

@nliuadrc

SANYAM GUPTA
CONVENOR

ASHHAB KHAN
CO-CONVENOR

ARUSHI BHAGOTRA
SECRETARY

TANISHKA SAXENA
JOINT-TREASURER

FOR JUDGES

NAMRATA GANDHI
JOINT-TREASURER

C
O
R
E

C
O
M
M
IT
TE
E

FOR TEAMS

CONTACT US

O U R  P R E V I O U S  C O L L A B O R A T O R S
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REGISTRATION

https://forms.gle/9YuDuKtosidaAGux7

https://forms.gle/bawFY3oWQSxfEdhq6
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